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Ptambar Yadav. 
5/0 Shri Hohan ''adav, 
Village Dabar Enclave, 

gaj P.4.Jaffarpur .Rautamor, 
Distrct Najafgarh, 
New Delhi-i 10073'. 

Krishan Kumar, 
S/o Shri Fateh Si,ngh, 
Village Khedka Gujar. 
P.O.Dulheda, 
Di strict Jhajjhar(Har.yafla). 
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Ramesh, 
S/o Shr I Kar'tar Singh, 
Vi I (age Majhrk'' 

..P.O.Gobuhana, 
'Dtstrict Jhajjhär (Haryana). 
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Jagdish. 
S/o Shri Laddu Lal 
Village &P.0. Issapur. 
New Delhi-110073. 
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Surai Pral<ash, 
S/o Shri Kewal Singh, 
Village & P.O. Issapur' 
New Del h -1 10073. 

Jaivir Singh. 
S/o Shri Nafe Singh, 
Village Majhri 
P .0 . Gobuhana. 
District Jhajjhar (Haryana). 

CENTRAL ADMINISTRATIVE. TRIBUNAL 
PRINCIPAL BENCH, NEW DELH! 

OA NO. 1185/2003 to 1212/2003 

This the 19th day of May, 2003 

HONBLE SH. (1.JLD(P SINCH. MEMBER (.J) 

Dharamveer Singh 
S/o Sb. Sher Singh, 
Village Majhr I 	P.O.Gobuhafla 
District iha jar (Haryana) 
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Anoop Sngh. 
S/o Shri Kedar Singh, 
Village & P.O. Issapur, 
New Delhi-110073. 
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Ramesh Chand, 
S/o Shri BishamberThayai 
Village & P.O. Issapur, 
New Delhi-110073. 

If 
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 Ibagh, 
S/o Shri Saradara, 
Vi I (age Màjhri 
P.O.Gobuhana, 
District Jhajjhar.(Haryana). 
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Mahaveér SIngh, 
S/o Shri Ràtan.Singh. 
Village Khedka Gujjar, P.O.Dülhera, 

• District Jhajjhar (Haryana). 

Raiihder Sihh; 
S/0 Shri Tara Chand, 
Vii lage Bhovapur, 
P.O.Rathdhana, 
District Sonepat (Haryana). 
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Dharambeer. 
Sb Shri Suraj Bhan, 
Village & P.O. Issapur, 
New Delhi-110073. 
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Pam Avtar 
S/o Sh. Jai Narayan, 
Village & P.O. Badli. 
(Haryana). 
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ishwar Singh,.- 
S/o Shri Mansa Pam, 
Village Majhri, 
P . 0 . Gobuhana, 
District Jhajjhar (Haryana). 
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Sat veer. 
S/c Shri Ham Chand 

I lage tvhri 
P.O. Gobuhana. 
District Jhajjhar (Haryana). 
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Ganesh Yadav, 
'3/o Shri Mohan Yadav, 
Vi I lage Debar Enclave, 
P.O. Jaffarpur Rautamor, 
DistrLc.tNaa.f.gaj-h, 

-- 	-: 

Raj 	Kumar. 	... 
S/o 	Shri 	Piithv 
ViHage 1& F'O, 	Issapur, - 
New 0elhi-11007 

RameshKUmar,  
S/o Shri 	Baiwant 	Singh 
Village 	Majhri, 
P 0 Gobuhana, 
District 	Jhajjhar 	(Haryana) 

Parrnanand, 
S/o Shr i 	Bdjan Si n g h  
Village 	Magri , 
P.0.Gobuhana, V  

District 	Jhajjhar 	(Haryana). 
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Rohtash, 
S/o Shri Ramer Singh, 
Village Majhri, 
P.0.Gobuhana, 	. 
District Jhajjhar (Haryana). 
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Mamman Singh, 
S/c Shri Sukhi Ram, 
Village&P.0. Issapur, 
New Delhi-110073. 
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Bhim Singh, 
S/c Shri Sher Singh, 
Village&P.0. Issapur, 
New Delhi-110073. 
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Surest-1 Das 
S,'o Shri Chatts- Ds. 
Village & P.O. Mitrau, 
New Delhi--11007:3 

 

  

 

Phararnveer .  
S/o Shri Sri Krishan. 
Vii lage & P.O. l'ssapur. 
New Delhi-110073. 

 

Jai Prakash, 
Shri Anandj Ram, 

4 Vi-Hage & P.O. Jaffarpur, 
New Delhi-110073. 

O2/jg 

Ravinder Rai, 
Slb Shri Jaddu Rai 
VII lage DabarEnolave; 
P.O.Jaffarpur.  Rautarnor, 
District Najafgarh 
New Delhi-11OO73., - . 

... 	J ..t 	 - 

O.r4kn. 1l2112/2UIUX'3 

Smt Anita, 
J/o Shri Dhararn Pal Singh, 
VI I lage & 
w Delhi-110073. 

(By Advocate: Sh. L.C.Goyal alongwit.h 
Ms. Manjusha Wadhwa and 
Ms. Pratibba Kumari) 

Versus 

National Bureau of Plant Genetic 
Resources, I .C.A.R.. PUSA, 
New Delhi-hO 012. 
(through its Director) 

The Indian Council of Agricultural Research 
PUSA, New Delhi-hO 012 
(Through its DirectorGeneral) 	 -RESPONDENTS 

RllDEU (©1L)) Win 

I will decide the OAs-1185/2003 to 1212/2003 together as 	- 

common issue of facts and law is involved in these cases 	 I, 

1 

* 



r 

[51 

AppI icants are aggrieved of the fact that despi te 	their 

coniinuous long service as casual labour as al I the applicants 

have been appointed during the year,  191,  ? to 1992 at dirrerent 

times hut they have not been regulrised. All the applicants 

c lain that they have been working for the 1 ast so many years 

but have not been regularised. For this purpose they have 

relied on P. scheme issued h y Ministr'' of Personnel. 	Public 

Grie\'ances and Pensions. Department of Personnel & Training 

vide 	their 	OM dated 7 6 88 	It 	is 	l'irt-her stated that 

respondents vide order Annexure A-i dated 29.10.99 has ordéréd 

that as per the recommendations of the commi t tee const tuted 

for' the .purpoe o'ntinüed,jn OM dated 7.6.88 issued byfh:'T 

Department of Personnel &iaining had approved the payment of 

wages to be made to the casual laboureis engaged at National 

Burea'' of Plant Gene-t ic Resources 	Issapur and s''bmi t ted that 

respondents are acting in piecemeal fashion and are issuing 

F 	 4 

the orders based on the DOPT scheme of 7.6.88 but are hot 

tegularising the employees though there are vacancies 

However, counsel for applicants was unable to point out if 

any Junior to the applicants have been regularised or if any 

seniority 	I let 	is being maintained. 	Counsel for 	appi icants 

has also been unable to satisfy, if at all the applicants had 

eve - 	made 	any 	i'epresentat on 	seeking 	regular i sat I on. 

App I i cant s counsel subm I t ted that though app 1 i carits had been 

3.9 tat i ng 	through 	the i r union 	for 	regular isa t ion but 	I t 

appears that everything was onl oral as no represeitat ion has 

ever suhrn I t ted by the tin ion has been annexed w i t h the OA . 	Ihe 

tact 	that respondents had applied the scheme dated 1.0.88 	in 

piecemeal fashion as per Annexure A- -i. so  it is quite manifest  

that respondents in spirit appeats to have accepted the scheme 
4 	 - 

of 7.6.88. 	. 
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4. 	F think these OAs can be disposed of at this initial stage 

	

tset f 	without 	issuing not ice 	to the 	respondents with a 

direction to them to examine the case of the applicants for 

1'egufarisatjor1 if the appHcants can he reguianied in 

	

accordance with the scheme dated 1688. 	ihy should pass a 

reasoned and speak i nórid.er.thé i-eon. 

	

For this purpose, let these QAs be treated as 	- 

representat ion of the app I icants and same 
- 	....-. 	.-, 	. 	 . 	-. 	 ............. 

the copy of this order to the respondents who arediected to 

oass a ..reasoned and speaking order thereon 

3 months fiom the date of :eceipt of a cop> of this order and 
. 	•• - j. 	--.- 	•- 	.•-. 

to see to it that applicants can be regulat ised. within 'the 
--• - 	 --•--•• i:-' - : 

-r framework of the scheme 	OAs stends disposed of 
-• 
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-.6. •A.copy.ofthjsordet- be placed in all 

IULL) ,P SINGH ) - 
Member-  ( J ) 
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